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Press conference of C Ms. of West
Bengal and Tripura covered by AlR
and TV, .-

4195. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased {o siate the details of the Press
Conference of Chief Ministers of West
Benga] and Tripura covered by the
AIR Calcutta and Agartala and T.V.
Calcutta during the last {wo years;
date-wise and State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI1
RAM DULARI SINHA); Press Con-
ferences of Chief Ministers are
covered both by AIR and Door-
darshan as a matter of establish-
ed practice from the point of view of
newsworthiness. The Doordarshan
Kendra, Calcutta covered the Press
Conferency of the Chief Minister,
West Bengal on film on four occasions
between June, 1978 to June, 1980.

The Press Conference of Tripura
Chief Minister held at Calculia on

JULY 15, 1980
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14-1-1980 was covered on fllm by the
Doordarshan Kendra Calcutta. On
other te; occasions, dry coverage was
extended to his Press Conferences.
The dates are: 29.3.79, 18.6.79, 5.11.79,
10.11.7y, 13.11.79, 23.11.79 28.11.79,
3.12.79, 15.6.80 and 1-7-80,

Violation of Companieg Act by Mis

Brooke Bond India

4196. SHRI N. E. HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) how M/s Brooke Bond India is
acting as sole selling agents of
JA/s Centron Industrial Alliance in res-
pect of razor blades without approval
of the Company Law Board under sec-
tion 294AA cf Companies Act, 1956,

(b) whether Government are aware
that Mis Books Bond are indulging jn
resiricted trade practices by offering
Centron Blades as inducement to cus-
tomers to buy their other products
like Brooke Bond Tea packets; and

(¢) what action Government pro-
pose to take against Brooke Bond for
violation of Companies Act and for
indulging in unfair restricted trade
practices when the violations are con-
tinuing for the last over one year?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR] P.
SHIV SHANKER): (a) to (¢). Ac-
cording to information available with
the Department of Company Affairs,
M/s. Centron Industrial Alliance LtAd.,
have appointed M]|s. Brooke Bond
India Ltd., as their selling agents for
the sale and distribution of safety
razor blades gnd associated items ma-
nufactured by the former company
with effect from 1-1-1979. M/s. Cen-
tron Industrial Alliance Ltd., have
contendeq that the appointment of
M/s. Brooke Bond India Ltd., to
market its products does not amount
to sole selling agency, and the former
company has not made any applica-
tion under Section 294AA of the Com-
panies Act, 1956 seeking approval of
the Central Government.

Neither the Deparément of Compa-
ny Affairs nor the Monopolies and





